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West Bengal in any month; sometimes 
even half the amount does not reach in 
a month.

PROF. N. G. RANGA: There is tu> 
need to speak for me, Sir, as I have 
already expressed myself.
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[Mr. D e p u t y  S p e a k e r  in th 2 Chair]
Due to this and the consequent fai-

lure of ration supply in a deficit State 
like West Bengal the prices of food-
grains are steadily increasing in all 
areas of West Bengal causing great 
hardship to the poor.

The Minister of Civil Supplies should 
immediately see so that supply is rush-
ed and the situation can be remedied.

12.17 hra. ~
NATIONAL BANK FOR AGRICUL-
TURE AND RURAL DEVELOPMENT 
BILL—Contd.

MR. DEPUTY-SPEAKER: The House 
will now take up clause-by-clause con' 
sideration of the Bill to establish a bank 
to be known as the National Bank for 
Agriculture and Rural Development for 
providing credit for the promotion of 
agriculture, small-scale industries, cot-
tage and village industries, handicrafts 
and other rural crafts and other allied 
economic activities in rural areas with 
a view to promoting integrated rural 
development and securing prosperity 
of rural areas, and for matters connect-
ed therewith or incidental thereto.

Clause 2— (Definitions)

PROF. N G. RANGA (Guntur): I
beg to m we:

Page 1, line 14,— 
after “includes” insert- 

“horticulture’( 14)

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): I beg to move:

Page 1, line 15,—
„ after “farming”, insert— ■*

“horticulture”. (15)

SHRI BAPUSAHEB PARULEKAR-: 
The hon. Minister is accepting my 
amendment and, therefore, there is no 
need for me to speak.

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): Though 
I am advised by the Law Department 
that the word ‘agriculture’ includes 
‘horticulture’, in order to make it clear, 
I agree to accept the amendment moved 
by my respected friend, Prof. Ranga.

MR. DEPUTY-SPEAKER: The ques-
tion is :

Page 1, line 1±—
after ‘includes’ insert— 

‘horticulture’. (14).

The motion was adopted.

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 15 moved by 
Shri Bapusaheb Parulekar to the vote 
of the House.

Amendment No. 15 was put and ne-
gatived.)

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clause 2, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause 2, as amended, tuas added to the 
Bill.

Clause 3— Establishment and in-
corporation of National Banks for Agri-
culture and R'ural Development. *

SHRI SUDHIR GIRI (Contai): I beg 
to move: .

Page 4, line 25,— ‘ ;
for “Bombay” , , „
substitute “Calcutta”. (17) ’

.
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Page 4. line 26,— 
after 'place'

insert—‘in the eastern region ol tk«
country’. (18)

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): Sir, this 
provides that the headquarters will be 
in Bombay or at any other place at 
Central Government may fix. The idea 
is that since the Reserve Bank and all 
the Central apex institutions are in 
Bombay, it would be advisable to have 
the Headquarters there. However, the 
Clause does not prevent the headquar-
ters being changed. Therefore, I am 
unable to accept the Amendment.

MR. DEPUTY-SPEAKER: I put 
Amendments No. 1? and 18 moved by 
Shri Sudhir Kumar Girl to the vote 
of the House.
Amendments Nos. 17 and 18 were put 
and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 3 stand part of the 
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.
Clause 4 w cls added t o  the Bill.

Clause 5 (Management)

SHRI MOOL CHAND DAGA (Pali):
I beg to move:

Page 5— ‘
omit lines 9 and 10. (22)

SHRI R. VENKATARAMAN: Sir,
we are not accepting this amendment.

SHR MOOL CHAND DAGA: Sir,
in the discharge of powers under this 
section, the Managing Director will 
follow the instructions as the Chairman 
may'give. I would like to know whether 
this Bill has g'.ven any powers and 
functions to the Chairman? If not, then 
what directions can he give. So long as 
the Board does not give power to the 
Chairman, how can the Chairman give 
directions? What are the provisions ar»d 
clauses in which Chairman has been 
given powers. He can give directions

provided this Board has entrusted him 
with any such powers. Now according 
to the Sub-Clause 3 of Section 5, it 
is said that:

“The Managing Director shall also 
have powers of general superinten-
dence, direction and management of 
the affairs and business of the Natio-
nal Bank and may also exercise all 
powers and do all acts and things 
which may be exercised or done by 
the National Bank." • •

That is under certain regulations, 
which will be framed, the Managing 
Director will function. Well and good. 
But what about the directions? Nothing 
has been mentioned. Therefore, I think 
a time can come when the Chairman 
may oppose the direction saying he is 
not supposed to carry it out because he 
can say you have no right to give 
directions to me until and unless the 
bill empowers.

SHRI R'. VENKATARAMAN: Sir,
the hon. Member, Mr. Daga, is indulg-
ing in fights of imagination. Actually in 
all these institutions we have achair- 
man, a Managing Director. A Chaliman_ 
cura-Managing Director is also there in 
many of the recognised institutions, in 
many of the banks. ’

We have provided in this, that there 
will be a Chairman; and, if necessary, 
a managing director—not necessarily 
there must be a Managing Director. 
But if there is a Managing Director—in 
fact, if we don’t appoint, they will ap-
point; the Executive has the power to 
appoint a Managing Director, or not to 
appoint a Managing Director,—the Exe-
cutive has the power to appoint a 
Chairman-cum-Managing Director or to 
appoint a Chairman separate from the 
Managing Director. Therefore, these 
are powers which the Executive has. 
All that this section says is that the 
Chairman will give the directors. If the 
Managing Director does not carry out 
these directions, he will be dismissed. 
Therefore ther*» is no question that 
such a thing will arise. ‘ *
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SHRI MOOL CHAND DAGA: One
sentence. Heavens will not fall. Kindly 
hear me.

MR. DEPUTY SPEAKER: He has 
already replied. The question is:

Page 5,—

‘ omit lines 9 and 10. (22)
The Motion was negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

"That Clause 5 stand part of the 
Bill."

The Motion was adopted.

Clause 5 :was udded to the Bill. 
Clause 6—Board of Directors.

MR. DEPUTY-SPEAKER: Mr. Daga, 
are you moving your amendment No. 9?

SHRI MOOL CHAND DAGA: Yes, 1 
beg to move:

Page 5,—omit lines 26 to 30. (9)
Page 5, line 23, after ‘shall be’ insert 

'^non-Govemment’ (25)

MR. DEPUTY SPEAKER: Are you 
moving your amendment, Mr. Parule-
kar?

SHRI BAPUSAHEB PARULEKAR: 
Yes. I beg to move:

Page 5 line 18,—
after “rural economics’* insert—
“rural horticulture,”(16)

MR. DEPUTY SPEAKER: Mr. Daga, 
are you going to speak? I don’t think. 
Every thing is very clear I think Go-
vernment will reply. Mr. Parulekar, 

'you can.

SHRI BAPUSAHEB PARULEKAR:
* Th's amendment is practically ancillary 
"to the amendment which I have moved. 
The title itself makes a distinction bet-
ween agricultural development and 

’•> rural development, when the question 
‘ as to how the Board is to be constitu-
ted ' is mentioned in clause 6, in (b) 

‘thereof you have not included any ex-
pert either in agriculture or in horti-

culture. It only mentions "experts in 
rural economics, rural development, 
handicrafts and other rural crafts, vil-
lage and cottage industries” etc. 1 
would like to know whether you treat 
any expert in agriculture or horticul-
ture as a person having a disqualifica-
tion for being a director in this Bank . 
Therefore, my amendment including 
expert of “rural horticulture’*. Other-
wise, it may mean that he might be aD 
expert in agriculture, but he is not 
entitled to be a director, under this 
particular clause. Therefore, I have 
requested for including agriculture or

horticulture. Of course, it is not inclu-
ded in my amendment. In my amend-
ment, I have said only ‘horticulture’. 
Kindly consider whether “expert in 
agriculture or horticulture’’ can be in-
cluded, so that the possibility of his not 
being included is ruled out.

SHRI R. VENKATARAMAN: Ans-
wering the professor’s point first, the 
word “experts’* in rural economics, ac-
cording to us, includes not only people 
in agriculture, but includes all those 
connected with agriculture. They must 
be versed not only in agriculture, but 
in agricultural economics, i.e. rural 
economics and so on. So, this will 
actually include experts in horticulture, 
experts in agriculture and so on.

So far as Mr. Daga’s point is con-
cerned, he does not want State Go-
vernment’s nominees, and he does not 
want Central Government’s nominees 
in the Board of Directors. But actual-
ly, the Bank is established by the joint 
endeavour and contribution of Reserve 
Bank—50 per cent—and Central Go-
vernment—50 per cent. How can we 
dispense with these directors?

The other point he mentioned is that 
the Directors representing the coopera-
tives should be non-officials. All coope-
ratives are non-officials. In fact, the 
Presidents of the State Cooperative 
Banks are non-officials. There is no 
question of an official! If he thinks 
that a Registrar of a'Cooperative So-
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ciety will be there, then he would not 
be a representative of the cooperative; 
he will be an official. Therefore, there 
is no need for the amendment.

MR. DEPUTY SPEAKER: Now I 
shall put Amendments Nos. 9, 16 and 
25 moved by Mr. Mool Chand Daga and 
Mr. Bapusaheb Parulekar to vote.

Amendments Nos. 9, 16 and 25 were 
put and nagatived.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That clause 6 stands part of the Bill.” 
The motion was adopted.

Clause 6 was added to the Bill.

Clause 7—Term of Officer of Chair-
man and other directors, retirement 
and payment of fees.

SHRI R VENKATARAMAN: I beg 
to move.

Page 6, line 19,—
for “or a director or officer” substi-

tute——

‘or an officer’ (2)

The point in this amendment is that 
the Reserve Bank can appoint non-
officials as D’rectors; and if these Direc-
tors are asked to perform any service 
or duties, they may be given remunera-
tion or honorarium. In the Bill, as it 
is framed, no Director can get any 
honorarium or remuneration. Thi* 
should only apply to officials and not 
to non-officials. I have made it clear.

MR. DEPUTY SPEAKER: The ques-
tion is:

Page 6, line 19,—
for “or a director or officer*’ substi-

tute—“or an officer” (2)

The motion urns adopted.
r

MR. DEPUTY SPEAKER: The ques-
tion is:

“That Clause 7, as amended, stand 
part of the Bill” ■

The motion was adopted.
Clause 7, as amended, was added to 

the B ill
MR. DEPUTY SPEAKER*: There are 

no amendments to Clauses 8 to 11. The 
question is:

“That Clauses 8 to 11 stand part of 
the Bill”

The motion toas adopted.

Clauses 8 to 11 were added to the Bill.
Clause 12—Meetings of Board.

SHRI S'UDHIR GIRI (Contai); I 
beg to move. ‘ ,

Page 7—

after line 40, insert—

“Provided that such a meeting 
shall require the quorum of at least 
fifty per cent of total members of 
the Board.” (19)

■ The fact is that a decision should be 
taken by members of the Board. There 
may be some important decisions. If 
there is no quorum, then important de-
cisions may be arrived at by two or 
three members. So, I have brought thi# 
amendment to impress upon the Go-
vernment that there should be a 
quorum of at least fifty per cent of the 
total number of members of the Board.

SHRI R. VENKATARAMAN: In
Clause 60, we have provided for rules 
being framed for regulating the proce-
dure of these meetings. Then the 
quorum will be provided this. What-
ever Government considers necessary 
will be provided. Of course, when the 
rules are placed on the Table of the 
House, hon. members may have an op-
portunity even to change them.

MR. DEPUTY SPEAKER*: Now I 
shall put Amendment No. 19 moved by 
Shri Sudhir Giri to vote.

Amendment No. 19 was put and nega~ 
tired.
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* MR. DEPUTY SPEAKER: The quesr 
tion is:

"That Clause 12 stand, part of the 
Bill”

The motion was adopted.

Clause 12 was added to the Bill.
Clause 13—Committees of National 

Bank
SHRI MOOL CHAND DAGA: I beg 

to move:

“Page 8, line 2,— 
after “persons" insert—

“who have special knowledge of 
agriculture or agriculture credit or

* cooperative or handicrafts and other 
rural crafts.” (26)
It says on page 8 (3) of the Bill as 

follows:
“The Board may constitute such 

other committees, whether consisting 
wholly of directors or wholly of 
other persons or partly of directors 
and partly of other persons.”
What type of persons they will be?

So, I said, they must have certain 
qualifications because, they say, "other 
persons.” I have mentioned what type 
those persons will be? Because 
after all, this is a general 
clause. The Board should constitute 
such other committees, which may 
consist of directors or wholly of direc-
tors or partly of directors and partly 
of other persons. So, idea is that it 
must be qualified, that they must be 
persons with knowledge in agricul-
ture, rural credit and rural economy.

SHRI R. VENKATARAMAN: The
amendment is not necessary, because 
it is impossible to conceive of a situa-
tion in which they will appoint an 
engineer in respect of a specialist 
committee. In fact, to say . that they 
must be again specialists in this and 
that is to go- on' 'encoumbering the 
legislation.

MR. DEPUTY-SPEAKER: Now I
put amendment No. 26 to clause 13 
to vote. ,, \

Amendment No. 26 to as put and 
negtived. •

MR. DEPUTY-SPEAKER: The
question is: '

“That clause 13 stand parts of the 
BUI.”

’ The motion was adopted.
Clause 13 was added to the Bill.

Clause 14—Advisory Council

MR. DEPUTY-SPEAKER: Now,
Amendments Nos. 10 and 27. Shri 
Mool Chand Daga.

SHRI MOOL CHAND DAGA: I beg 
to move:

Page 8, line 16,—

for “other” substitute “two” (10)

Page 8, lines 15 and 16,—
for “such number of directors 

and such other persons”

substitute—

“not more than fifteen members”.
(27)

The Board constituted an advisory 
council with a number of directors 
and other persons. Now, how many* 
members should be there? Fifteen 
persons or numberless persons? “The 
Advisory Council. We must have as 
such number of directors and such 
other persons” is mentioned. But there 
is no number mentioned. Then, the 
Advisory Council can consist of 30, 40 
or any number. It should be confined 
to fifteen.

SHRI R. VENKATARAMAN: This 
is an Advisory Council and it is not 
a Board of Directors. It must be an 
Advisory Council. We must have as 
many people as possible on it. If we 
limit their number we cannot provide 
for various interests.

MR. DEPUTY-SPEAKER: Now I 
put Amendments Nos. 10 and 27 to 
Clause 14 to vote.
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Amendments No. 10 and 27 were put 
and negatived.

MR. DEPUTY-SPEAKER; Tbs 
question is:

“That Clause 14 stand part of the 
Bill."

Clause 14 was added to the Bill.

MR. DEPUTY-SPEAKER: Clauses
15 to 19. There are no amendments.

MR DEPUTY-SPEAKER: The ques-
tion is:

“That Clauses 15 to 19 stand part 
of the Bill.”

The motion was adopted.

Clauses 15 to 19 were added to the 
Bill.

MR. DEPUTY-SPEAKER: Clause
20, Shri Mool Chand Daga. Amend-
ment No. 11.

SHRI MOOL CHAND DAGA; I am 
not moving this amendment.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 20 stand part of the 
Bill.”

The motion was adopted.

Clause 20 %oas added to the Bill.
Clause 21—Production and Marketing 
Credit.

MR. DEPUTY-SPEAKER: Clause
21. Shri Sudhir Kumar Giri. Amend-
ment No. 20.

SHRI SUDHIR GIRI:

I beg to move—

Page 12,—

after line 29, insert—
* “ (5) Notwithstanding anything

contained in sub-sections (2), (3)
. " and (4), the National Bank may 
, also make loans and advances 

repayable on demand or on the 
, , expiry of fixed periods not ex-
t ceeding .tw enty five months

against the records of share-crop-
pers, documents of the recipients 
of vested land:

Provided that the National Bank 
shall establish its branches in the 
rural areas throughout the country 
for this purpose in particular.”

(20)

The Bill is meant for the promotion 
of agriculture. In the promotion of 
agriculture, small farmers, marginal 
farmers and farmers who have got 
vested land and who are the share-
croppers, participate in the rural areas. 
The Bill does not provide anything 
for the share-cropper or those who 
have received the vested land in the 
States. I have brought this amend-
ment with the view to impress upon 
the Finance Minister this point so that 
loans can be given to the share-crop-
per and the recipients of vested lands 
through the branches of the bank 
opened for this purpose in the rural 
areas. I request the hon. Finance Min-
ister to honour my amendment *nd 
to suitably amend the Bill.

SHRI R. VENKATARAMAN: The 
amendment is not necessary because 
share-croppers and tenants are treat-
ed as agriculturists and are already 
covered.

MR. DEPUTY-SPEAKER: I  shall
now put amendment No. 20 moved by 
Shri Sudhir Giri to the vote of the
House/

Amendment No. 20 was put and nega-
tived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 21 stand part of the 
Bill.”

-The motion was adopted.

Clause 21 was added to the Bill.
Clauses 22 to 30 wert added to the 

Bill. 1

r ’ Clause 31—Commission t
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 ̂ SHRI H. VENKATARAMAN: I beg
* to mbve: ‘

• Page 15, line 22,—for “sections 25,

• 30 and 32” substitute—
, “this Chapter or Chapter VII”

^  '  (3)

" This, is purely a formal amendment 
in the sense that under this, commis-
sions are payable not only under sec-
tions 25, 30 and 32 but also in respect 
of other things covered by Chapters 
VI and VII.

MR. DEPUTY-SPEAKER; The 
question is:

Page 15, line 22,—for “sections 25.
30 and 32” substitute—

• “this Chapter or Chapter VII”
' (3)

The motion was adopted.
MR. DEPUTY-SPEAKER: The

question is:

“That clause 31, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause 31, as amended, was added to 
the Bill. Clauses 32 to 41 were added

■ to the Bill.
Clause' 42—National Rural Credit 

(Long-Term Operations) Fund.

MR DEPUTY-SPEAKER; There is 
a Government Amendment No. 4.

SHRI R. VENKATARAMAN: I
move it.

MR. DEPUTY-SPEAKER: What
about Mr. Daga?

SHRI MOOL CHAND DAGA: I am 
not moving my amendment becausc 
the hon. Minister has already, moved 
his amendment.

SHRI R. VENKATARAMAN: I teg 
to move:

Page 17, line 37,—omit “clause (a) 
t 'o r  clause (b) or clause (c) o f’ (4)

This change is only to clarify the 
tion in respect of the Long Term 
Operations Fund'  in connection with 
the loas made for this purpose, which 
has been spelt out in sub-clauses 
( l) (a ) , ( l) (b )  and (l)(c ) of clause 
25, to support investment credit given 
under the said clauses. This is only 
a clerical change really and there is 
n0 substance in it.

MR. - DEPUTY-SPEAKER: The
question is:

Page 17, l’.ne 37,—omit “clause (a) 
or clause (b) Or clause (c) o f ’ (4)

The motion was adopted.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clause 42, as amended, stand 
part of the Bill’’

The motion was adopted.

Clause 42, as amended, was added to 
the Bill.

Clauses 43 to 47 were added to the 
Bill.

Clause 48—Audit

SHRI MOOL CHAND DAGA: I beg 
to move:

Page 18, for lines 37 to 41, sub-
stitute—

“48.(1) The accounts of the Na-
tional Bank shall be audited by 
the Comptroller and Auditor 
General of India.” (13)

The capital of the National Bank shall 
be subscribed to by the Central Gov-
ernment and the Reserve Bank in 
equal proportions. So, our share is 
there to the extent of 50 per cent. So,
I want that the accounts should be 
audited by the C.A.G,

SHRI R. VENKATARAMAN: Mr
hon. friend has overlooked the subse-
quent sub-clause. I would invite his 
attention to sub-clause (6) of the 
same Clause: ' .

“Without, prejudice to anything 
contained in the preceding sub-sec-
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tiorif1 the Central Government may, 
at any time* appoint the Comptrol-
ler and Auditor General, of India to 
examine and report upon the ac-
counts of the National Bank and any 
expenditure incurred by him shall 
be payable by the National Bank 
to.the Comptroller and Auditor Ge-
neral of India.”

So, I do not think, there is any need 
for that.

MR. DEPUTY-SPEAKER: Now, I 
shall put Amendment No. 13 moved 
by Shri Mool Chand Daga, to vote.

Amendment No. 13 was put and 
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 48 stand part of the 
BUI.”

The motion was adopted.

Clause 48 was added to the Bill. 
Clause 49 to 62 and First Schedule 

were added to the Bill.
' Second Schedule

Amendments made
Page 33,— i4 . I

for lines 15 to 17, substitute—

“ ‘(iii) in sub-section (6), for 
the expressions “regional rural 
banks” and “regional rural bank”, 
wherever they occur, the expres-
sions “cooperative banks other 
than primary cooperative banks” 
and “cooperative bank other than 
a primary cooperative bank” shall 
respectively be substituted. ’ ” (5)

Page 33, line 27,—

omit “and Development” (6) 
Page 34,—

after line 2 insert—

“PART IV .

Amendment to the Deposit Insur-
ance and Credit Guarantee Corpo-
ration Act, 1961.

(47"of 1961)

Amendment

In section 2, for clause, (q), the 
following clauses shall be substitut-
ed, namely: —

‘(q) the expressions “central 
cooperative bank”, “cooperative 
society” and “State -cooperative 
bank” shall have the meanings 
respectively assigned to them in 
the National Bank for Agricul-
ture and Rural Development Act, 
1981;

(r) the expressions “primary 
cooperative bank” and “primary 
credit society” shall have the 
meanings respectively assigned to 
them in Part V of the Eanking 
Regulation Act, 1949.’ ” (7)
Page 34, line 3,—

for “PART IV” substitute 
“PART V” (8)

(Shri R. Venkataraman)

MR. DEPUTY-SPEAKER: The
question is:

“That Second Schedule, as 
amended, stand part of the Bill.”

The motion was adopted.

Second Schedule as amended, was 
added to the Bill.

Clause 1. the Enacting Formula and 
the Title were added to the Bill.

SHRI R. VENKATARAMAN: I beg 
to move:

"That the Bill, as amended, be 
passed.”

MR. DEPUTY-SPEAKER; Motion 
moved:

“That the Bill, as amendfed, be 
passed”.

You should not repeat any point in 
the third' reading. Do not go to the 
beginning- itself. You are a senior 
Member. As a matter of fact, you 
must educate me. Only new points
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It

(Shri R. Venkataraman)
this. The problem is that the share-
croppers, have no right in land and, 
therefore, they have no security to 
•ffer. Even in those cases, the Govern-
ment have now instructed the banks 
to give loans up to Rs. 1,000/- for pro-
ductive purposes without any security 
and purely on the promissory note 
executed by them. I, therefore, hope 
that this will reach the people even in 
those areas.

Sir, I am thankful to the House for 
the cooperation it extended to ne. I 
take it that if there is any suggesion or 
any criticism at all, it is only to im-
prove the working of rural credit. I 
will bear this point in mind in the 
operation of the Bank.

MR DEPUTY SPEAKER: The ques-
tion is:

“That the Bill, as amended, be
passed.” ’

The motion was adopted.rt [
MTJ. DEPUTY SPEAKER: The House 

stands adjourned to meet again at
14.10 hrs.
1 3 .1 1  h r s .

Th^ Lok Sabha then adjourned for 
Lunch till ten minutes past Fourteen of 

the Clock.

The Lok Sabha reassembled after lunch 
at eighteen minutes past Fourteen of 

the Clock.

(Mr. D e p u t y  S p e a k e r  in the Chair') 
SUGAR UNDERTAKINGS (TAKING 
OVER OF MANAGEMENT) AMEND-
MENT BILL

MR. DEPUTY-SPEAKER: Rao Biren-
dra Singh.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH) : 
Sir, I beg to move: *

•Moved with the

“That the Bill further to amend 
the Sugar Undertakings (Taking 
Over of Management) Act, 1978 as 
passed by Rajya Sabha, be taken 
into consideration.” >.

This Act was passed in 1978, and 
after that? Government took over 
some mills for a period of three years 
in the interest of sugarcane growers 
and workers and also far increased 
production of sugar. These mills have- 
been working, but now we feel that 
this period of three years is not suffi-
cient for their full recovery. Gov-
ernment has invested large sums of 
money on payment of arrears of 
sugarcane-growers and arrears of 
workers’ pay. We feel that, at least 
for a period of three years more. 
Government should retain control over 
these mills. That is why we have come 
to the House with this Amendment. 
I am confident that the whole House 
will support this beneficial measure.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend 
the Sugar Undertakings (Taking 
Over of Management) Act, 1978, as 
passed by Rajya Sabha, be taker, 
into consideration.”

Mr. Zainal Abedin.

SHRI ZAINAL ABEDIN (Jangipur): 
Mr. Deputy-Speaker, Sir, I rise to sup-
port the Biil moved by the hon. Minis-
ter just now. I support it as a measure 
that can be called as something bet-
ter than nothing.

Sugar is a very important and 
essential commodity of daily life to 
one and all. Sugar and sweetness are 
synonymous. But in view of the high 
level of price nowadays to the poor 
consumers it has become something 
bitter. . .

RAO BIRENDRA SINGH: Not now,

SHRI ZAINAL ABEDIN: In the
face of thisf it is the bounden duty 
of the Government to make. certain

TTaking over of 348
Management) Amdt. Bill

recommendation of the President.


